WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

WEDNESDAY, AUGUST 12, 2026

INNOVA CAPTAB LIMITED

CIN: L24246MH2005PLC150371
Regd. Office: 1513, 15" Floor, Satra Plaza CHS Ltd., Plot No. 19 & 20, Sector-190, Vashi, Navi Mumbai - 400703, Maharashtra, India.
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Website: www.innovacaptab.com, Email id: investorsi@innovacaptab.com, T: +91-22-67944000 CAPTAB TenderMo. | COMAREA-MENGMMCT-ChharodiE-B2S062126-7
el | e e B e e e
EXTRACT OF UNAUDITED CONSOLIDATED AND STANDALONE FINANCIAL o | Shraitplac oR ecarsniy QD SO oA Mot 2 T
RESULTS FOR THE QUARTER ENDED 30 JUNE 2026 Estimated Cost T 34E1,29 Lakhs (includng GST]
Completion Period 12 [Twalee) Manghs
{% in million. except for share data unless otherwise stated) EamnestMoney Deposit | ¥ 60.60800- (R, Sitty-ire Lakns Siely-twa Thousand Exfil Hunded oriy]
| CONSOLIDATED [ Standalone Costol Tender Document | N - -
| 8¢ Quarter ended Year ended Quarter ended Year ended Tendar Processing Fe-al:hlnn-redunduhle] EETY |'1|:I.15r..'e all |5xes.£‘.du’.:e=.1rra|.g'1 E-pan.lmenl
No. il s 30-Jun-2026 | 31-Mar-2026 | 30-Jun-2025 | 31-Mar-2026 30-Jun-2026 ’ 31-Mar-2026 | 30-Jun-2025 | 31-Mar-2026 Date of salof Tender fonine] | 12,00 2626 15 0G0 15 04,2036 {140 Hre)
| Unaudited  (Refernote2)| Unaudited | Audited = Unaudited |(Refernote2)| Unaudited | Audited | “““:T'"“"’5“""‘""“"1“”’”‘"“"3'““" 03,09, 2028 luplo 17:00 b
1 Tﬂ[a| |m;|:m-|.g 4,728.59 4 493 55 3 560,25 18, 3?-# 33 4 031 ?H [ 'i 609, 5? E 912 94 . _13 12[] 5? Eiitu TrTnuurl'.'lpnnlng:!! i@r(unllnu] - or IZIrEI._:I.?E 2t 1500 hrs . .
- —=t T S B R e A - Rt T f- + For fnancial ebpibilty crterta, experkence with respect o simelar ralure of wark, #4c. please refer o delailed
2 Net pr-::-Ft fu:nr I:he pericd! year (before tax and exceplional and/or extracrdinary items) o89.85 Eﬂ-ﬁ ?5_ _ 426.77 | 1 BBE E‘-4 430 34 _ 278 35 _ 2?2 EIE__ 1 113 22 _ fander nofice avalzbis on website www.concorindia.co.dn, but the compiets fendar document can be
3 NE1 profit fnr the e period! year before tax [aﬂer exceptional & ant:t for exlraordinary items) 589.85 E{PE- T | d?ﬁ i"? i EEE {34 . .ﬂ-H-D 3-1 . E?E ?-5_ . E.'F’E:Q_E_ 1 _1_.1_!.3._2_‘3 i fﬁ;ﬂnﬁﬁlif@" I:??Elihm;;ﬂtﬂﬂ::::;:ﬂf&tﬂmﬁéiaﬁﬁg'.ﬁﬂﬂm [ ) E
;_{*riﬂf IFLm_F 'EfE'E_:JFtEF*E'“'FI.FE?I?ﬂ.‘%&!EF*.F.%.’*.E.}E?FE’EE!'Ef!l_ﬂ'_%'!.‘!‘_j?;.ﬂ???!?;ﬂi’i{_‘gﬂ__ 441.26 38083 | 31015| 140947 | 32060 21162 | 02%  B3602| and Canfral Procuremant Portl {GPP) al Newsoapar pess aiherisarant shfl ot be e
otal comprehensive income for the period! year [comprising Profit for the period/yvear fhe same Group General Manager {Projects), Phone No.: 011-41222500
| taﬂerm]”and Other Eﬂmmhﬂnﬁweﬂn mmg.f{lnﬁlsj ( EEEF ta?t]] B ¥ _ 442 95 _ 353_2?“_ 310.15_" 141323 | 31934 ] zfﬁ.ﬂam 200.23 836.37 | E ger i rojects)
| 6 Equity Share Capital _ 572,25 | 572.25 | 572,25 | 572,25 | 572.25 | 572.25 | 572.25 | 572,25 |
| 7 Otherequity - =| - | 10,33567 | - & | - 8,204 .20 | FORM-G
8 Eamings Per Share {of 2 10/~ each) | :rm-. annualised for the quarters] INVITATION FOR EXPRESSION OF INTEREST FOR
1. Baslc (%) : 7.7 6.65 542 24 63 5.60 3,70 3.55 1462 METALIND PVT. LTD. OPERATING IN THE CONSTRUCTION BUSINESS IN KOLKATA,
| 2. Diluted () - 7.7 ] 663 | 942 | 2483 | 560 | 3.70 | 388 | 14.83 WEST BENGAL & SITAMARH!, BIHAR
Nota: (Under Regulation 35A {1) of the Insolvency and Bankruptcy Board of India (Ingolvency

Resolution Process for Corporate Persons) Regulations, 2016)
RELEVANT PARTICULARS

1. The above unaudited consolidated and standalone financial results have been reviewed and recommended by Audit Committee at its meebng held on 11" August 2026, The Board of Directors at their mesting held on
11" August 2026 have approved the above resuits and taken them on record. The statutory auditors of the Company have expressed an unmodified review conclusion on the unaudited consolidated and standalone
financial results for the quarter ended 30 June 2026,

1. | Mame of fhe corporaie debior slong with FAN &

2. The figures of the last quarter of the year ended 31 March 2026, as reported in theze unaudited consolidated and standalone financial results, are the balancing figures betwean audited figures in respect of full financial G LB E:Ellﬁgﬂhﬂgm
yaar and the unaudited published year to date figures up to tha third gquarter of the relevant financial year. Also, the figuras upto the end of the third quarter had only bean reviewad and not subject (o audit. I LLF! CIN NO - UZ5899BR 1859PTCO45426 |
3. The above is an exiract of the detailed formal of quartery resulls filed with stock exchanges under Regulation 33 of the SEBI (Listing Oblhgations and Reguirements) Regulations, 2015, The full format of unaudited "5 | Aliaes AT e Tetaiared ol T .
A 3 3 7 - : . : ; e i gislered office H. No. 222 Ward No 4, Krshna Nagar |
consolidated and slandalone financial results are available on the stock exchanges website, i.e., www.nsaindia.com and www.bseindia.com and on Company's website i.e. www.innovacaptab.com, Digrirs. Bitar. India - 343307 |
4. Subsequent to the approval of the consolidated and standalone financial statements for the yvear ended 31 March 2026 by the Board of directors on 07 May 2028, certain inadverient emror(s) were identified in the 3 |URL of website m
consolidated and standalone financial statements, including in the financial statements of the entities which form part of the group, and the Company is in the process of making the necessary corractions to such d. 'II | L 5 mr— I
financial statements prior to the adoption of such financial staterments at the ensuing annual general meeting. These matters do not have any material Impact on the consolidated and standalone financial results for E‘rﬂ?ésﬂ';g; ace where majonty of fived assets Eﬁ:&ﬁgﬁrﬂﬁ;ﬁ%ﬂﬂﬂ;ﬁ

the quarter ended 30 June 2026 or on the comparative information presentad therain. For more detalls: the Interestadl

For and on behalf of the Board of Directors of applicants may contacl us &l |
Innova Captab Limited cirp.malalingimgmail com
Sd/- ad/- 5. |Installed capacity of main products’ services  [Not Applicable |
Place : Panchkula Vinay Lohariwala Lokesh Bhasin & |Quantity and value of main products! services NA
Data : 117 August 2026 Managing Director  Chief Financial Officer o in tast financial year ]
7. | Number of empioyses [ workmen ML |

Further datails mchuding fast availshl E']
financial statements (with schedules) of]
two years, st alcredn:r‘amhe:hlaﬂed'
from e Resolution Professional '.nr:ugfn
email al cirp.melalindi@gmail. com|
Elipibiity for resolufion applicants can be}
chilsirad from the Resoitian -‘-'rl:|135';+:r|al1
theoighy amail &1 dp.metaand gmeil.com|

2708 2026 |

4. |Further detﬂilﬁmlu:img |zst availzble financial
stalements (wilh schadulas) ol o years, lisls of |1
cradibors ans available ai URL:

UR...... RAM RATNA WIRES LIMITED

(CIN: L31300MH1992PLCOBTB02) 3

Reqd. Off .. Ram Ratna House, Victoria Mill Compound (Utopéa City),
Pandurang Budhkar Marg, Worli, Mumbai - 400 013,

Eligitdity for resolubon applicants urder section
25(21h) of the Cade is available ai UAL

COLINZ LABORATORIES LIMITED

Corporale ldentilication Number: L24200MHT956PLLD41128

10, |Last date for racaipt of axpression of interest

Tel: +91 - 22 - 6828 6000 : m . 3
Registered Office: A-101, Pratik Industrial Estate, Mulund Goregaon Link Road, Bhandup West, 400078, Mumbai, Maharashtra, India. Website: www.rrshramik.com » Email Id; investorretations a@rrglobal com i zﬂﬁu%g':i'{fﬂgamﬁmw st of prospective 06,09 2026
Tel: +91-3667682666 | Email: clifindoc@yahoo.com | Website: www.colinz.com Special Window for Transfer and Dematerialisation of 12. |Lasl daie for submission of objections fo|11,09.2028
- s isiora fist
This Advertisement is being Issued by, Saffron Capital Advisors Private Limited ("Manager to the Open Ofler™), on behalf of, Annjana Dugar ("Acquirer ?h sical Securities W E;i::;ﬂr final st of oroapechve reaokon | 21,00 2028
17}, Likhitta Dugar (“Acquirer 2") and Antariksh Dugar (“Acquirer 37) (Hereinafter Acquirer 1, Acquirer 2 and Acquirer 3 collectively referred to as Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD- "|agpiicants ' et )
“Acquirers”) Together with Padam Dugar (“Person Acting In Concerl” or “PAC"), to acquire up to 6,54,966 (Six Lakh Fifty Four Thousand Mine Hundred PODN/3750/2026, dated January 30, 2026, we hereby inform that a R e e

and Sixty Six) fully paid-up Equity Shares of face value of T 10/- (Rupees Ten only) each for cash at a price of ¥ 34/- (Rupees Fifty Four only) per Equity
shares aggregating up to ¥ 3,53,68,164/- (Rupees Three Crore Filty Three Lakh Sixty Eight Thousand One Hundred Sixty Four only), representing 26%
(Twenly Six Percent) of the Uﬂlmg ohare Capital of the Target Company, to the Pubfic Shareholders of Colinz Laboratories Limited (*Target Company™)
purstant to and in compliance with the requirements of the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers)
Hegukations, 2011, as amended {“SEBI (SAST) Regulations, 20117) ("Otfer” or “0pen Oifer”).

Kind Attention- Physical Shareholders of Colinz Laboratories Limited

Eligibte Shareholders holding Equity Sharés in physical form and who have not received the physical copy of Letter of Otfer ("LOF") for any reason
whatsoever, may send request to Registrar to the Open Offer, Bigshare Services Private Limited at Openoffer@bigshareoniine.com and avail soft copy of
the LOF. Alternatively, Eligible Shareholders may also download the soft copy of LOF from the websites of SEBI i.e., www.sebi.gov.in or Manager to the Open
Offer www.satfronadvisor.com or BSE www.bseindia.com. Eligible Shareholders are required to refer to the Section itled "Procedure for Acceptance and
Settternent of the Offer” at page no. 42 of the LOF in relation to inter alia the procedure for tendering their Equity Shares in the Open Offer and are required
to adhere to and follow the procedure outlined theréin

Capitalised terms used but not defined i this Advertisement shall have the same meanings assigned to such terms in the Public Announcement and/or DPS
and’or LOF and/or Offer Opening Public Announcement and Corrigendum. The Acquirers and the PAC accept full responstbility for the information contained

special window for Transfer and Dematerialisation of Physical
Securities has been opened for a period of one year from February
05, 2026 to February 04, 2027. This window is available for the 15,
transfer deeds lodged prior to April 01, 2018, which were 1E.
rejected/returned/not attended due to the deficiency in the 17
documents/process/or otherwise and for cases where onginal share
transfer request(s) are not lodged prior to April 01, 2019 and the
shareholder is holding criginal share certificate. Eligible shareholders
may contact to the Company's Registrar and Share Transfer Agent
(“RTA")i.e., Datamalics Business Solutions Limited at Plot No. A 16 &
17, Part B Cross Lane, MIDC, Andher East, Mumbai - 400093, Tel:
022-6671 2001-10, E-mail: investorsqry@datamaticsbpm.com
along with requisite documents as specified in aforesaid SEBI

evaluation malrix and requestfor resoludion pans
io prospeciive resolution applicanis

Lag! date for submission of resolution pang
Process emal id to submit Expression of Interest

Delais of the corporate debior's regisiation stalis
as MEME.

26102026 |
cirp.metalindg@gmail.com i

The cotparate debboris nof registered]
&s a micza, small or medium enterprise]
under the Micro, Small and Medium]
Enterprises Development Act, 20063
(7 of 200%]

Note : The 180th day of the Corporata Insalvency Resolution Process of the Corporate Deblor
has ended on 13.08.2026. The Resalution Pratessional has ammasdy fad an appication bafpra
the adjudicating Autharity for axtension of the CIRF period far 90 days and prasently the sama
ks under adudication stage. Further, the Committes of Creditors in their 4th Commitiee of
Craditors meeling hawa acoorded apgroval for the extension of the process by an addificnal
penod of B0 days under Bachion 12 of Insalvency & Bankruploy Code 2018, and an appiication
i thes regard, 15 gaing 10-be hled with the Adudicaling Aulhonty by the Rescubion Professional.

in this Advertisement and also for the obligations of the Acquirers and the PAC as faid down in SEBI (SAST) Regulations, 2011, circular. g/,
ISSUED BY THE MANAGER TO THE OPEN OFFER ON BEHALF OF THE REGISTRAR T0 THE OPEN OFFER For R Ratna Viires L""ggf RSN PIGtER Al Mot Privats Limiac
ACOUIRERS AND THE PAC _ Reg. No. IBBUIPA-D0211P-NO1 21412022-2023/14076.

Place : Mumbali Saurabh Gupta Registered Address : "Vinayak Apartments”

Flat 7, 2nd floor, 25, Karunamoyee Ghat Road [Tollygunge Area),
Kolkata T000B2, West Bengal, India

For Metalind Private Limited

Authorization for Azsignment is valid il 30th June 2027

Emall : clrp.metalindi@gmail.com

Inspirisys Solutions Limited

CIN: L30006TN1995PLC031736
Regd. Office: First Floor, Dowlath Towers, New Door Nos. 57, 59, 61 & 63,
Taylors Road, Kilpauk, Chennai — 600 010.
Phone No. 044 4225 2000
Website: www.inspirisys.com ; Email Id: sundaramurthy.s@inspirisys.com

Extract of the Standalone and Consolidated Unaudited Financial Results

for the Quarter ended 30" June, 2026
The Board of Directors of the Company, at the Meeting held on 11" August, 2026

Date : August 11, 2026 AGM - Company Secretary

SAFFRON

® %8 w8 ENErgising ideas

SAFFRON CAPITAL ADVISORS PRIVATE LIMITED

Address: 605, Sicth Floor, Centre Point, Andheri-Kurla Road,

J. B. Nagar, Andheri (East), Mumbai - 400 053, Maharashira, India.
Tel. No.: +91 22 49730394,

Email; openoffers@saffronadvisor.com;

Website: www.saffronadvisor.com;

Investor grievance: investorgrievancei@saffronadvisor.com;

SEBI Registration: [NMOQO011211 | Validity: Permanent

Contact Person: Saurabh Gaikwad / Shivam Sharma

Date - 12,08, 2026
Place : Kolkata

@ Bigshare Services Pvt. Ltd.

BIGSHARE SERVICES PRIVATE LIMITED

Address: Office No. 56-2, 6th Floor, Pinnacle Business Park, Next to Ahura
Centre, Mahakali Caves Road, Andheri (East), Mumbai - 400 093,

Tel. No.: +91 022-62638200; Fax: +91 022 - 62638299,

Email id: Openoffer@bigshareonting.com;

Website: www.bigshareonline.com;

SEBI Registration Number: INRODOD01385;

Validity: Permanent

Contact Person: Maruti Eate

Place: Channai
Date: August 11, 2026

PUBLIC NOTICE

We, Brainstormerz approved the Unaudited Financial Results of the Company, for the quarter ended
MATRIMONY.COM LIMITED O VO m Research and Data 30" June, 2026.
Regd.Off: No.94, TVH Beliciaa Towers, Tower I, 2 Analvtics Private Limited ;i ’ ; ; .3 P
5th Floor, MRC Nagar, Raja Annamalaipuram, s ;:ing fosuriaiias nu; The Unaudited Financial Results, along with the Statutory Auditor's Limited
Chennai - 600028 : 1 H
Website: www.matrimony.com : . T Review Report, have been posted on the Company's website at
CIN: L63090TN2001PLC047432 SEBI registration certificate ; : P . - - P : : - pr Y
e bt A s hodalflh https://www.inspirisys.com/investors/audited-unaudited-financial-results and Stock
Extract of statement of Consolidated Unaudited Lozl i Exchange websites at www.bseindia.com & www.nseindia.com which can also be
Financial Results for the quarter ended I"E:glEt ration number acce SSEd b"_f Sﬂannlﬂg thE GH Gﬂd&
30th June, 2026 :
" - _ (Rs.in lakhs except EPS) INHOOOOO0S719 and For Inspirisys Solutions Limited
No articufars I I T 1 BSE RA Enlistment Number
Quart ded Yo ded Quart ded L i H 1 -
June gtr),ego;e Ma::;r?»e:, 2026 | June g:),e;o;s 5571 and that if anyone Place : Chennai Murali Gopalakrishnan
(Unaudited) (Audited) (Unaudited) has En}r grievancesp Date : 11 _DE_EUEE EIECUti\I’E DirEEtﬂf & ChiEf EIEGU“‘J’E ﬂﬂiCEr
2+l Totat 1ncome from Operations 13,707 45369 . they el lodge the Note : The above intimation is in accordance with Regulation 33 read with Regulation 47(1) of the SEBI {Listing Obligation &
1 { ! | { grievance at Disclosure Reqguirerments) Regulaltions, 2015.
2.| Net Profit for th iod
(beefo::: 'll'axoarnd (E)?czr;])(zional Items) 2,503 4,330 1,084 Eﬂﬂlﬂgigﬂhi.gﬂ\r.ln
LOTUS RESORTS Al ——
3. Net Profit for the period before tax M *%— mm ]
|| e tona s GUJARAT ENERGY LIMITED gAYy | | ORCHID‘ Il “Ol| jadhavGADH| = — e |
| 4.| Net Profit for the period after tax 1.908 3 417 840 (Erstwhile Gujarat Gas Limited) PR & L WY QECHID HATHLE e
(after Exceptional items) ’ ’ Registered Office: Gujarat Energy Bhavan, Behind Udyog Bhavan, ¢y AraT ENERCY
Sector.11, Gandhnager-382010, Guaral, Inda KAMAT HOTELS (INDIA) LIMITED
5. Total Comprehensive Income for the period 1,913 3,466 833 TH: hﬂ1_?g_ 2’6?3?4["3 { ?Eﬂ-ﬂl | E.m” Id" IF.vEE[leB@gUJEﬂEFg}-Gﬂm CiMe: LES101MH1986RPLCO3930T
fod { . . { Webslbe; www guiarat-energy.com | CIN: L40200GJ20125GC0EA 118 d. Office: 70-C, Nehru Road, Near Santacruz Airport. Vile Parle (East), Mumbai 400 099
¥ g Reg p
6.| Equity Share Capital 1,034 1,034 1,078 NOTICE TO SHAREHOLDERS Wabsite: www khil com. Email:cs@ikhil.com, Tel. No. : 022 25164000
; ' R ludine Revaluation R = - = : : - EXTRACT OF STATEMENT OF CONSOLIDATED FINANCIAL RESULTS FOR THE QUARTER ENDED JUNE 30, 2026
| e e e o 19613 4" Notice for Special Window for transfer and dematerialization of T
of the previous year physical securities soldipurchased prior to 1st April, 2019. e SeRAT
5| carnings per share (of Rs.5/- each) Pursuant to SEBI circular No. HO/38/13/11(2)2026-MIRSD-POD/I3750/2026 | | |8 = B Quartor Ended Year Ended
dated 30" January, 2026 ("SEBI Circular’), SEBI has decided to open 30.06.2026 | 31.03.2026 | 30.06.2025 | 31.03.2026
a. Basic: 9.23° 15.92 3.89° another special window for a period of One year from 5" February, 2026 to = {URMKTNG; | Canail). | (Taaed) | SARIENE,)
b Diluted: 2 1% % 4" February, 2027 for transfer and dematerialization of physical securities b FIHLIRCOME FONL M patlici ; . = 3 PMLEN | dndatiac| AL SEaeeed
. ' i y il ; 15t Anril 201 s Kt A o 2 |Met Profit/ iLoss) for the pericd (before Tax, Exceptions! and’ or Exiraordmary items) 1,357 B2 2.320.78 Tdd.43 5,424 54
*Not annualised Which were 3'3' p””mas":‘d_ priar 10 : sl April, d HI'n'd als0 l?r the lrans & | Met Profit / iLoss) for the perlod before tax (atter Excaptional andfor Extraordinary (berns) | 367,68 2,504 049 78564 E£422.03
Note: requests which were submitted earlier and rejected/ retumed not attended 4 | Net Profit/ (Loss) for the period after tax (after Exceptional andvor Extraordinry items) 969,33 | 174570 42302 | 385530
1. The extract of the unaudited standalone financial results are as under duetodeficiencies in the documents. 5 TI:EID[;]JHT;::FEI'IEHEIﬁE In_mﬂl'm fow tn}u r,r.;eﬂn?n :!T]Eﬂnwmlng Profit / {Loss) for the perlod (afier tax) 92358 | 1.807.05 A428.57 3,846.29
. . . - . : . . s A EI LOMPprensnsae INcoms Jrenr TG
Quarter ended ' Year ended Quarter ended | AGED@FQW' in compliance to the said SEBI Circular, Notice is hereby given o 6 |Paid-up Equity Share Capital (Face value-of Eguity Share As.104- each) 3.006.86 3.006.86 3,006 86 300686
Particulars June 30, 2026 March 31, 2026 June 30, 2025 the eligible Investor/Transferee to lodge Share Transfer Deed executed ; : i
(Unaudited) (Audited) (Unaudited) ; 5 . ; 7 |Resarves (gxcluding Revaluation Reserve) as shown in the

. | | | prior to 17 April, 2019 or to re-lodge Share Transfer Deeds which were Audited Balance Sheet of the previous year 28,584 23
I(;))Eearlalt?cc,g? € from 13,602 . 48,019 12,072 retumedirejectedinot attended due to deficiencies in the documents for B |Earnings per share (EPS} (Face value of Rs. 10/ each) for continuing and discortnued operations) )

P transfer and dematerialization of shares of Gujarat Energy Limited on or before gﬁs*’:&:j";r H';”““J ;113 :;E ' g: E;:
beriod before ta and 2,484 4214 1088 4" February, 2027. The requests will be processed only in dematerialized form | | e “IL::“ :! EUIDEEEI e : - - ——
after Exceptional items after following due process and conditions as prescribed in SEBI Circular and i '

Net Profit for the shares so transferred shall be under lock-in period of one year from the date of 3. S Duarter Ended Year Ended
Ei;ieo;tizfr::lriiae); ind 1,897 3,334 847 registration of transfer. o 30.06.2026 | 31.03.2026 | 30.06.2025 | 31.03,2026
= The InvestorTransferee may note that cases involving disputes between v : m':":“;?] [“";';"?':"T 'u“:;ﬂ:’gd; L:"ii:’;i'
2. The above i f the detailed f f financial results filed with the stock exch d ’ is ¥ | NOiak InGome TR operations 989, 673,39 et 390
Reguiation 33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015 (a5 amended, transferor and transferee OR the cases where securities have been| || 5 | oroyy joes)for the perio fbetore Tax. Exceptional andor Extrardinary tes 141465 | 183070 110063 533503
The full format of the financial results are available on the websites of the Stock Exchange(s) at transferred to Investor Education and Protection Fund ':_}EF'FII'. shall not be 3 | Profit! (oss) for the period before tax (after Exceptional andfor Extracedinary (teme) 1.414.65 1,BEG.74 1,141.84 b A74.67
www.nseindia.com and www.bseindia.com) and Company’s website at www.matrimony.com. considered under this window for processing. 4 | Profit/ (\iss) for the period after fax (after Exceptional andvor Extraordingry items) 1,062.91 1,278.20 84082 403602
3. The above results were reviewed and recommended by the Audit Committee on August 10, 2026 and ' . Hales:
approved by the Board of Directors at their meeting held on August 11, 2026 at Chennai. Th.e_imesh:nr."l'ransfaraa may submit lhe_lr_ transfer requests ?Iung '.H|I.|'| the 1 Excephongd ikems are-adusted m the Statemant of Profid and Less in accordance with Ind-AS Aules’ AS Rules. whichever s applicatle.
'U'ﬂgm al Share Certificate and other I‘Eqmﬁitﬂ documents as EIIPUH!EH in the 2 'II:'I'rE ahove inljgrma1iunlh35 tlElliEI'I I‘Emaﬁl.:fhi-lllj 1Lrurn 1I'r[rjhdetailad cnnsul::jn-aled unﬂlﬂﬁd rEﬁu.HEI%urﬂ'.a mmienrb]ai..zlure a0, 28, arul::ll_:ha sAME hﬁ?ﬁemﬂ filed wilh the Stock
- i 2 i 1 -achamges under Regalation 51 of the {Listing Chligations &nd (Nacipsure Requirements] Regulations, S5 The full foemat of the abave Fnancial Rasilts sre avaliable on the
SEBI Circuiarto Company's Regisirar and Share Transfer Agent (R&TA) i.e. KFin Slock Exchange WeDsiles. wwi,istindia, com | waw, nseindia, com and aisa oa th Company s websibs waw.khil com
Technologies Limited (Unit: Gujarat Energy Limited) at Selenium Building, | [3 e amb:.c iumrmﬂt'r:u'.ha-.-; ”ﬁ“ﬂ”'&”ﬁm" i|'|ﬁ:nEnrﬁﬂﬁ?g&wilhguidnlilmissunﬂthﬁcurih{ﬁﬂndExﬁliallge Baard of India {"SEBI') &0 the Indian Accouring Standards Ind AS]
] PESCT G unddersackxan 133 1] IPaniEs < |
Tower-8, Plot No. 31 & 32, Financial District, NEII'?EHFEIII'I'IQLHIJE. H}'ﬂﬂfﬁﬁﬂ-ﬁﬂﬂﬂﬂ?. 4 Prewwous perind figunas have Been re-arranged! re-grouped wheresver necassary 1o make them comparable with currart period fig ures,
Telangana, Toll-free No.; 1800-308-4001 or E-mail at einward.risi@kfintech.com. - s For and “’:{5:.’,."“1"“‘,:; Brw: :Lﬂrﬁlm
g ] I e
For and on behalf of the Board of Directors For, Gujarat Enﬂ'rgy Limited S/~
of Matrimony.com Limited Sdl- Or, Vithal ¥. Kamdal
Place: Chennai Murugavel Janakiraman : Mumoal (DIN : 00195341)
Date: August 11, 2026 Chairman & Managing Director Place: Gandhinagar Sandeep Dave August 11, 2076 Executive Chairman and Managing Director
Date: 117 August, 2026 Company Secretary

epap:—:r.financialexpresshcnnb . .

Kolkata



